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Order with Sinture 
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action (if aiy ) 
taken on order 

24.5.9 the Governrrent have not yet 

passed any order on the representtjon 

made by the petitioner and the learned 

ditional standing Counsel has told 

us that he would ask the Respondents t 

dispose of the representtion of the 

petitioner as expeditiously as possibi 

and W2 as we have also directed that 

the petitioner shall abide by the 

decision that the Iepartment may take 

on his representation, for the present 
do not 

weZfind 'E any orders are called for 

on Misc.'pplicat ion 374/95. The same 

is disposed of accordi1y. / 
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